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0A-259o/2000

New De i h j this the 26 th ciay ot May, 20C^.

Hon'b i e Sm t. Lakshm1 Swam 1na t han, v i ce-Cha i nnan(J)
nofj o i e sh . C. s. ChacJha, Member t A ̂

0A-2S38/20QQ

1  . Sh . Amar Brtadur.
S/o Sh . Ba 1 a ram,
R/o Q.No.664, Sector-8,
R.K. Puram,
New De i h i-1 .

2. Sh. Rohtash Kumar,
S/o Si'i. Harigian Singh,
R/o Statf Q.No.7,
C.G.H.S. G/ane & Maternity Hospi tai .
R.K. Puram,
New Dei hi-22.

3. Sh. Ram Niwas,
S/o L t. Sh. Ganda S i ngh,
R/o Staff Ci). No. 12 ,
C.G.H.S. Gyane & Maternity Hospi tai ,
R.K. Puram,

New De i h i-22.

4. Sh. Braham Singh,
S/o iate Sh. Shish Ram,
Staff Q.No.12,
C.G.H.S. Gyane & Materni ty Hospitai ,
R.K. Puram,
New De i h i-22. App i i can ts

(By Advocate ; Sh. Ani i Singa1)

Versus

1 . Union of india througn
its Secretary,
M i n i 3 t ry of Hea i th & FarnI i y We i fare,
Nirman Bhawan,
New De i hi-11 .

2. Dr. S.P. Aggarwal ,
uirector Generai of Health Services.
Ministry of Health & Pami iy Welfare.
N i rman Bhawan,
New De i h i-f1 .

3. The Addi . Director (HQ),
Cen t ra i Gove rnmen t Hea i t h Scfieme .
N i rman Bhawan,
New Dei hi-11. Respondents

»,oy Advocate : Sh. Madiiav Panikarl
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0A-2596/2000

Sh. Mahender Pa i Sharriia,

S/o Lt. Sh. Rayhu Daya I Sharfiia,
R/o 16 Teieyraph Piace,
Bang i a Sahib iViary,

New DeIh i-1 .

Sh. Laia Ram,

3/o L t. Sh.

R/'o Q. No .13,

M i h to Road,
New be i h j —2.

Shr i Criand

Type— i i ,

3. Sh. Bhusr'ian Lai Gera,
S/o L t. Sh. Gurdya i S i ngh,
R/o A-61 , Ahand Vihar,
Old Uttam Nagar,

De1h i-53.

4. Sh. Ra j i V DI wan,

S/o Sh. Suresh Kumar- Diwan,

R/o H.No. 2/141 ,

Subhash Nagar,

New De i h( .

5. Sh . Surender Kumar,

S/o Lt . Sri. Bhoop Singh,

R/o J-429, Shakurpur,
DeIh i —34.

6. Sh. Jai Prakash Tyagi ,
S/o Lt. Sh. Gainda Singh,

R/o 19/24, Lady Hardinge

HospIta i Compound,

Panchkuian Road,

New De i h i .

7. Sh . Ram Narai fi Paswan ,
S/o Lt. Sh. Jeet Lai ,

R/o 19, Type-j 1 , Minto Road,
New De i h i —2 .

Sh. Om Du 11 ,

S/o Sh. Har-paris

R/o 51 , i ype-1 I

New De i hI-2.

ca I ,

M into Road,

9. Sh. Mahender 3 i ngh,

S/o Sh . Har I S r rigli,

R/o 417, B1ock-87,
Sector-Z Iype-i 1 Area,

Go I e Market. New De 1 ri i

10. Sh. y i shnu,
S/o Sh. GaneshI La 1 ,

R/o JhaZZAt'-, De I ii i Gate,

Na I wa i i Ga 1 i , D i s 11 . Roh tak

Ha ryana.



11 . Sh . Dhtiramv i r ,

S/'o Sh. Rafn Kuffiar',

V i i i age Garh i , Wai: i rpur ,
P.O. DhaiTidarna,

Gurgaon(Haryatia) .

12. Sh. Kumar Pa i SingKi,

S/o Sh. Ram Swarup Ji .
R/o 333/12, Sapgam vihar
New De i h i-62.

1 o. Sh. oner o i ngn,

S/o L t. Sh. Mur i i Dhar,

R/o 2439/11, Na i wa Ga i i ,
Chuna Mandi , Paharganj,

New De i h i-55.

14. Sh. Rav i Pa t ra.

S/o Sh. jai Krishna Palra,

R/o 112, Q.No. 43, Biock No.6

Lady Hard Inge Staff wuarters.

New De i ri i .

15. Sh. Yogender Singh,
S/o Sh. S i ta Ram,
R/o 4636, Laddoo Ghat i ,
Paharganj, New Deihi .

(By Advocate : Sh. An i i Si tsgal )

Versus

mddI I can Is

1  . Union of India through
its Secretary,
M i n i 31 ry of HeaIth & Fam i Iy We I f are,
In' i rman Bhawan ,
New DeIh i-11 .

2. Dr. S.P. Aggarwai ,
Director General of Health Services,
Ministry of Health & Fanrti ly Welfare.
N i rman Bhawan,
New DeIh i-11.

o . I n e P f ■ i n c I p a I & ivie d i c a I Superintendent,
Lady Hardinge Medical Col lege & Smt.
S.K. Hospital , New Delhi . Respondents

(By Advocate : Sh. Madhav Panikar)

ORDER (ORAL)
Hon ' b I e Srn t. Lakshm i Swam i na than, V i ce-Cha i rman (J)

0

Heard both the learned counsel for parties. In

both the aforesaid OAs the apl icants are Operation Theatre

Technicians (OTTg) who are aggrieved by certain orders



V

^ c: nAme I V 0. M. da t ed 12.12. 2000
issued by the respoodenLa, nameiy,

and 7.12.2000, withdrawing upgtadeu pay aoaie
Rs.5000-3000 granted to them earl ier and reduui g

4000-6000.

2. When the above two casee were taken up for

hearing, Sh. Ani l Singal , learned oouneeI for appI icants
has suomltled copies of the orders of the Hop ble Supreme
court dated 23.8.2002 in Specia I Leave Petition (Civi l)
NO.20S22/2000 JUiniion of lindiia a OrS- Vs. aai dai Jung

H.O.T.T.3. tesaclation a Ors.) and copy of the Hon'ble
-  ir, r W P No. 7043/2000 dated

High Court oruer- in rsui-

22.11.2000. the same are placed on record.

3. The respondents in their reply have annexed

a  copy of the stay order granted by the Hon'bIe Supreme

Court in the aforesaid SLP. As per the stay order granted

by the Hon'ble Supreme Court dated 15.12.2000, i t has been

clearly stated that stay granted wi l l be ti l l the Special

Leave Petition comes up for hearing. Learned counsel ior

appl icants himself has submitted that this is l ikely to be

taken up shortly.

4. We note that by T r i bur'ia I 's ad inter in? oroer-

dated 18.12.2000, without hearing trie responden ts, s tay has

been gr-arited agai r'ist the operation of trie impugrieo oroer

dated 12.12.2000 in OA-2636/2000. Simi larly stay has been

•'L —•
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yranted against the operation of the impugned order dated

7.12.2000 i t'l 0A-2596/'2000 by ad interim order before

hearing the respondents.

5. it is not disputed by the parties that the

facts and issues raised in the present two appI icat ions,

OA-2636/2000 and OA-2536/2000^ are si mi lar to the issues

that were raised before the Tribuna! in Safdarjung

Kospstaii ThieaUtf'a Tasifufftiiicail Sitaff Association &

Ors. Vs. W.O.B. a Ors. (266/2000) decided on 30.5.2000

which is now subHudice before the Hon'bIe Supreme Court in

the aforesaid Speciai Leave Peti tion.

S. in view of the stay order granted by the

Hon'b i e Sup rerne Cou r t da t ed 15.12.2000,wh i ch apparen 11y

nasL fiot ueefi of'ougni lo tne notice of the Tribunai when

ttie oi oef da leo 18. i 2 . .dOOO Was passed w i i i be b i nd i ng as
''A-

aiso in the other case i .e. 0A-2596/2000 where the ad-

inter irn order has been granted ear! ier to the Hon'bie

S u p r erne Co u r t o r d e r .

'■ '''' view of the above facts and

circumstances, we consider it appropriate to dispose of

the two OAs which shai i abide by the decision of the

Hon ble Supreme Court in Speciai Leave Peti tion (Civi i)

. ̂09^^/2uuO. The respondents shai i also fui iy cornp I y

wi th the stay order granted by the Hon'bie Supreme Court

and in the c i rcums t ances the ad interim orderij granted by

the Tribunai dated 13.12.2000 and 16.12.2000 in the two

OAs, respect iveiy stand vacated. ,No order as to costs.

1^^
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8. Let a copy of this order be piaced in

OA-2596/2000.

(C.S. Qfiadn

k A)

(Smt. Lakehm i Swam i nat han
V i ce-Cha i rman(J)

/VV/


